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even without any diJcuuion. One is, as 
you know, Sir, there is soins to be II coun-
trywide striko by the employees of the Food 
Corporation of India. The matter is very 
aerious ....... . 

MR. SPEAKER: There are so many 
thiDp. 

SHRI S. M. BANERJEE: Secondly. 
about the CIA activities as has come in the 
newspapers. 

11'36 Ms. 
RESOLUTION RE: PROCLAMATION 
IN RELATION TO WEST BENGAL 
AND WEST BENGAL STATE LEGISLA-
TURE (DELEGATION OF pOWERS) 
BILL--con/d. 

MR. SPEAKER: There are two Parties. 
the Communist (Marxist) and the P.S.P., 
who have not spoken on this. These two 
Parties have got some time and, therefore, 
I would extend it by a few minutes. The 
Communist (Marxist) Party has got 9 or 10 
minutes and the P.S.P. has got 7 minutes. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour): We should be given more time. 
It is our issue, a burning issue. 

MR. SPEAKER: It all depends on what 
type of speech you will make. If you 
impress the House and whoever is in the 
Chair, you may get a few minutes more. 
H aJI depends on the speech. 

Now, Shri Chittaranjan Roy: is to con-
tinue his speech. Please conc1ude in fh c 
minutes. 

SHRI S. M. BANERJEE (Kanpur) : I 
rise on a point of order. 

MR. SPEAKER: On what? 
SHRI S. M. BANERJEE: On the Bill. 
MR. SPEAKER: Now, so many Mem-

bers have aJready spoken ..... . 
SHIll S. M. BANERJEE: The clause-

by.dause consideration may come up .... 
MR. SPEAKER: At that time you can 

roile it. 
SHRI S. M. BANERJEE: The BiU should 

not come before the House. 
MR. SPEAKER: After 20 people have 

apoten, you want to raise a point of order. 
You c:aa raiIe it at a proper time, DOt in the 
middle of the Ocoeral DillCUSSioD. You 
bawe abUdJ IIPOkon; lot otbcn IIIao speak. 

SHRI S. M. BANERJEE; J am not 
spcalcina on Benpl. 

MR. SPEAKER ; Let other Parties also 
speak. At the proper time, you can raiec 
the point of order. Mr. Roy. 

SHRI B. K. DASCHOWDHUJlY 
(Cooch-Behar): May I make a submission? 
Yesterday, we sent a letter to you reque.tina 
that the time may be extended. 

MR. SPEAKER: So many people have 
said it, not only you. 

SHRI B. K. DASCHOWDHURY: All 
Members from Bengal should be accom-
modated. 

MR. SPEAKER: Mr. Roy is also from 
Bengal. Mr. Tridib KUmar Choudburi 
who spoke yesterday is also from Benpl. 
Two more Members who are now goins 
to speak, Mr. Basu and Mr. Samar Guba 
are also from Bengal, What am I 10 do? 
A number of others are also there. 

SHR I CHITT ARANJAN ROY (Joy-
nagar): Mr. Speaker, Sir, whall was lelling 
was that neither the President's Rule nor the 
constitutional deadlock, as was proclaimed 
by the Central Government, was Ihe logical 
conclusion of events. It was the result 
of political manoeuvring of the Central 
Government when they tried to topple the 
United Front Government in the Stale of 
West Bengal. 

We know that the West Bengal United 
Front Government was dissolved under 
article 164 (J) arbitrarily. We are raising 
this question because the same article says 
that the Governor has got some "pleasURI" 
but, in our Constitution there hIlS been no 
right or no power given to anybody without 
any reasonable restriction. We do n()t find 
any iota of reason when they toppled the 
United Front Government, even when the 
Ajoy Mukherjee Government summoned 
the Assembly on 22n<l December. After the 
summoning of the Assembly, the Question 
does not arise of dissolving the Government 
only because they have got some doubt 
that they do not eJ\joy any mlliority in the 
House. That is why the fraud on the consti-
tution and the constitutionaJ deadlock 
started since that time. 

After that, the whole proccu, that ....... 
atarted by the Central OoVCl1llllCllt, bIIII 
come to its loaical coocluaion. The Prai 
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dent's rule could have been avoided if the 
Central Government had got any intention 
to establisb democratic principles and 
democratic norms in this country. But we 
do not find any such intention on their part. 
Even after committing this error,theycould 
have amended it by installing Mr. Ajoy 
Mukerjee Government and by allowing him 
to test his strength on the fioor of the House. 
But tbat was not done. We are finding 
witb great regret that the Central Govern-
ment is gradually developing a cult to 
depend more and more on bureaucracy, on 
administrative power and strength. This 
is a dangerous trend towards despotism. 
If they let loose bad forces in their COn-
venience. they will pay them back in the 
same coin. 

Now I come to the question of defection. 
We know tbat defection has become an 
infectious bacteria in our body politic. 
How was it done? It was a Frankenstein 
awakened by the Congress Party them-
selves. It was Mr. Asu Ghosh who manoeu-
vred to create some defections in the United 
Front and he succeeded in that, but after 
that, he himself defected. That is why we 
are saying that it is a Frankenstein awakened 
by the Congress Party themselves. Ulti-
malcly tbey themselves fell a victim to it. 
U'44 lin. 
(Ma. DEPUTY SPEAKER in the chair) 
It is a question of political ethics and 

political morality, and this question should 
be dealt witb accordingly. It is not a 
question of bungling for immediate gain. 
We find that the body politic of India has 
been corrupted to sucb an extent that the 
future of Indian people will be left to the 
dark of danger. That is why we cannot 
support this Bill and the Statutory Resolu-
tion moved by the hon. Minister. 

I will conclude by saying only this. They 
snould think in terms of the people, they 
should think in terms of the democratic 
rigbtsoftbe people and the democratic prin-
ciples. Because they have the Constitutional 
powar in their bauds, tbey should not do 
anytbina; they should not use it at the cost 
of the people; they should not like to grasp 
power at the cost of democracy and Consti-
lulion. That is why, we cannot support 
this Bill and tbe Resolution moved by the 
hon. Minister. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour): At tbe outset, I should point 
out that Mr. Cbavan, the spokesman of the 
Central Government. is not here. We do 
not see the Home Minister here. Wbat 
sort of debate is this? 

SHRI NAMBIAR (Tiruchirapalli) : 
Neither the Home Minister nor the Minister 
of State or tbe Deputy Minister is bere. 

SHRI SAMAR GUHA (Contai): On a 
point of order. 

MR. DEPUTY-SPEAKER: I will see 
that the Home Minister is here . . (Ir'ter-
ruptioM) When a matter pertaining to a 
Ministry is discussed, at least the Minister 
of State or the Deputy Minister should be 
present. This should be conveyed to them. 

SHRI JYOTIRMOY BASU: Mr. Deputy 
Speaker, Sir, this motion stands in the name 
of Shri Y. B. Chavan. This decision was 
taken in a full Cabinet meeting, to which 
the Minister of State or the Deputy Minister 
has no access. Therefore, how can we have 
a debate here without the Home Minister 
being present? How do you allow this debate, 
Sir, when there is no responsible Minister 
from the Home Ministry? 

MR. DEPUTY-SPEAKER: He is com-
ing just now. The bon. Member may 
start. 

SHRI JYOTIRMOY BASU: Sir, the 
Central GOvernm,nt sought to wreck the 
peoples' verdict and subvert democracy in 
order to help the mcncY-bags under 
tlldr Pressure. And the money-bag:;, 
patrons of Messrs. Dandekar and Masanis, 
they make money in West Bengal; buy 
votes in the deserts of Rajasthan 
and then they come back here as PeOple's 
representatives to give tall talks. People 
did not accept it. They rose against the 
money-bags. But the money-bags, in order 
to safeguard their interests exerted, brought 
pressure, agitated and the Central Govern-
ment with all the money-bag pressure be-
hind them had to yield. Sir, how much did 
this political SPeculation, this political ad-
venturism cost the Exchequer? I will give 
you some very small instances. 

Sir, tbey had put 35,000 People bchiod 
bars. If you take Rs. 5 as the dailyexpend-
iture on each person put behind the ban, it 
is costill& that anall States' exchequer more 
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than a lakh and a balf per day. just for 
keePing these People bebind tbe bars. Then 
thefll·is the huge Police force. the Central 
Reserve Polie.: Force and the Border 
Security Force and the CQst of colossal 
Operation HOQghly of October 2nd with 
Mr_ Chavan as the Field Marshal CQn-
ducting it from Delhi. How much did all 
this cost? It is a huge amount. Just 
for what? To bring the Congress back to 
power to deliver the goods for the money 
bags. 

Now what have they done as a result? 
They have ruined the procurement pro-
gramme in Bengal. This year the estimated 
production of crop was abut 50 lakh 
maunds. Out of that the United Front 
Government fixed a target of 10 lakh 
maunds. Then the Ghosh Ministry imme-
diately slashed it down to 7 lakh maunds. 
But. in actual fact since the Ghosh Ministry 
came into power in order to serve the 
hoardcrs and Jotcdars and to exploi t the 
People on the food front. they have procured 
no more than 2 lakh maund. so far. 
What is the remedy? What has happened. 
we all know. Very well, give us a mid-
term poll, give a definite date. Somebody 
in the Hume Ministry said 'We cannot 
give a definite date'. Well, Sir. if they go 
on giving that answer. it will not do them 
any good. If you give us a mid-term poll 
now, it is going to bring some sort of eCO-
nomy and the State can save money. The 
GOvernment have already wasted enough 
money. Sir. by a summary revision of the 
elcCtoral rolls I suppose We can conduct a 
mid-term poll and if the Government do not 
order a mid-term poll sooner you wiII realise 
Sir, that the West Bengal quota in the Rajya 
Sabha from the Assembly will not be filled 
and till <uch time West Bengal will remain 
unreprcsented. Tbat is not fair at all. Sir. 
in Haryana the Government have been in 
a great hurry to give them a mid-term poll 
but in West Bengal, they are dilly-dallying. 
Why is there this double standard? Why 
this step-motherly attitude towards West 
Bengal in every sphere? 

Sir, during his last visit to Calcutta by the 
PresidcDI, we gatbered that he asked Shri 
Ajoy Mukcrji, 'Will you act a stable Govern-
meat if we sive you a mid-term poUT Sir. 
aD that pretext the Government cannot 

withhold the elections for S years. They 
may tbink that even in 1972 the political 
condition in West Bengal may not become 
stable. Sir. they cannot postpone the 
elections according to their convenienCe. 

Another thing. Sir. if they delay the 
elections. what is goin&: to happen 7 They 
have adjourned the Council on the 20tb 
of February. it is not prorogued. It is 
still alive. The Members of the Council are 
entitled to get pay and daily allowances 
for an indefinite period. Now. that is 
going to cost the State about Rs. 50,000 
a month. Have we got so much 
money to waste and squander? Then 
in the mean time what we are 
doing politically? They are tryin&: 
to hit us below the belt. strike DS 
below the belt. That is. they are arres-
ting political workers, workers who oppose 
the Congress. workers who oppose the big 
industrialists and they have got 40 such 
persons behind the bars. Was the inten-
tion behind the P.O. Act this? What they 
said was that this Act is going to be applied 
against blaek-marketeers, hoarders and 
anti-social clements but· in actual 
practice, in actual application, in the 
field they are using it as a suppres-
sive weapon against their political 
opponents. Now, amongst the P. D. Act 
they have done artificial classifications and 
they arc discriminating in favour of anti -
social and other varieties_ But.on the wbole 
this thing is being done in such B manner 
that the political workers of certain aetiVll 
political parties could be conveniently put 
behind the bars. And by keeping tbem 
tbere. tbey want to prepare their &:fOunds 
for the mid-term poll. Besides this. tbey 
are again turning to the old method of en-
gineering communal riots. In this rcCe!lt 
communal riot in Calcutta, We know that 
the great guru. Golwalkar visited Calcutta. 
and there were 5,000 volunteers produced 
to escort and to salute him. There were 
two quite eminent congress leaders. One 'of 
them was the fonner conllTeSS minister, 
originally Hindu Mahasabhaite, Shri Bijoy 
Sina:h Nahar and another a former COIl8fCSs 
M.L.A •• Shri Nepal Roy. They had secn 
him and taken instructions from him and 
then afterWards had enaineered this com-
munal riot, in Calcutta. AU tbis show. 
that certaln faction of the congress i. clOSely 
involved in this communal riot in Calcutta. 
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1ben, they dissolved the assemly, and that 

,wasanillegalactloneon the 21st of Novem-
ber. They did not susPend it. They did 

,not want an exhibition Othe conl!fess 
fallins into bits and pieces. So, they were 
comPelled to promulsate the President's 
luie, not for giving the People a right .for 
mid-term poll. In U.P., it is a different thmg. 
a different prescriPtion. But whatever they 

, may do, the congress is not going to come 
back under any circumstances. Another 
~ in  Sir. Why has the Home Ministry 

',not cared, why has the Congress Govem· 
',ment not bothered to take the Parliament 
into confidenCe before they promulgated the 
President's rule 7 Because. they could not 
have d3nc so. Now, what have they done 
with the SPeaker? They did not likc straight 
people, people with integrity and conviction. 
They want quislings. renegades and turn-
coats. They want Kabirs, Mandals and P.C. 
Ghoshs. Thcy cannN have Bijoy Banerjee. 
What have they done to Bijoy Banerjee? 
They became sO revengeful that they thought 
of dropping his name from the ensumg 
Comrnon\,!calth Speaker's ConferenCe. 
They Were SO revengeful that .. ' .... 

SHRI DWAIPAYAN SEN (Katwa): 
He is no more the Speaker. 

SHRI JYOTlRMOY BASU: Before that 
thing happened, they went and removed his 
name. In 1956, under similar circumstanCes 
the Orissa Speakership was kept alive and 
the Speaker was paid and kepI aliVe as 
SPeaker. I do not know why this double 
standard is being folloYoed. 

Tben Govemment have SUSPended article 
179 of' the Constitution, I would submit 
tbat Govemment cannot do it. It is not 
a consequential or incidental change but 
a basiC and fundamental one. The 
SPeaker is neither a body nor an authority. 
Article 179 reads as follows: 

A member holding office as Speaker or 
Deputy-Speaker of an Assembly: 

(Q) shaJl vacate his office if he ceases 
to be a member of the Assembly; 

(b) may at any time by writins under 
his hand addressed, if such 
member is the Speaker, to the 
Deputy SPeaker, and if such 
member is the Deputy SPeaker, 
to the Speaker, resign his office: 
aDd 

eel maY"be removed from his office by 
a resolution of the Assembly 
passed by a majority of all the 
then members of the Assembly. 

None of these provisions is applicable in 
this case. So, thc removal of thc SPeaker is 
again another illegal thing. The SPeaker 
even by himself has no right to resign 
under similar circumstanCes. ~ principle 
of continuity has been set at nought, and 
the legality and Propriety of taking away 
the Proviso 10 art ide J 79 is also oPen to 
question. For removing the proviso, the 
Constitution requires to be amended. I 
would like to ask Govemment whether 
they haVe done so. 

Actually, Shri Y. B. Chavan was panicky 
about tbe Speaker and he apprehended a 
blow from a dead man. So, after depriving 
him of all his powers, he wanted to give him 
another blow. By removing the Speaker, 
what has he done? He has created adminis-
trative difficulties for the Assembly and he 
has caulled a lot of financial complications. 
On top of all tbis, the whole removal is 
guided by a spirit of revengefulness which 
is very dangerous. 

Up till now, Government have not formed 
an advisory committee to advise the West 
Bengal administration as has been done in 
the case of Haryana. J have another 
suggestion to make in this regard and I 
would like the Home Minister to make a 
note of it, that for advising the administra-
tion there, they might take some Members 
of Parliament and the elected representati_ 
of the people to serve on an advisory com-
mittee 80 that they could serve the causes of 
West Bengal till such time as the mid-term 
poll is finalise1. 

MR. DEPUTY-SPEAKER: Now, Shri 
Samar Guha. 

SHRI SAMAR GURA (Contai): It is 
only one minute to one O'clocK. 

MR. DEPUTY-SPEAKER: He might 
just stand up and begin his speech. 

SHRI SAMAR GURA: Just owards the 
fag end of the morning Bittins. you have 
asked me to stand up and begin my speech .• 

MR. DEPUTY-SPEAKER: The hoD. 
Member may resume his speech after lunch. 
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13 HIlS. 

71Ie Lok Sablul A4/onrlled for Lunch 
till Fourteen 01 the clock 

71Ie Lok Sablul reassembled ofier 
Lunch at lourteen 01 the clock 

[SHRl G. S. DHILLON in the Chair) 

RESOLUTION RE-PROCLAMATION IN 
RELATION TO WEST BENGAL AND 
WEST BENGAL STATE LEGISLATURE 
(DELEGATION OF POWERS.) BILL-
Contd. 

MR. CHAIRMAN; Sbri Samar Guba 
may now continue bis speecb. 

SHRI SAMAR GUHA; While exten-
ding my support to the promulgation of 
President's rule in West Benpl, I am doing 
so witb a sense of agonizing sbame, 
I feel tbat tbis sort of proclamation of 
President's rule is a sort of indirect censure 
upon tbe sy&tem of parliamentary democracy. 
I am also feeling a sense of excruciatiog 
anxiety because these proclamations coming 
one after the other in succession may ulti-
mately become a procession of proclama-
tions which may lead us to the graveyard 
of parliamentary democracy in India. My 
party did not ask for dissolution of the 
Assembly, but wanted a temporary Presi-
dent's rule witb the hope tbat perbaps the 
scene of ochlocracy in West Bengal will be 
cbanged and a saner mood will prevail, so 
tbat a climate would be created for the 
functioning of parliamentary democracy in 
West Bengal. But now that it is an accom-
plished fact that President's rule is there, I 
want to analyse the background of the state 
of affairs into which not only West Bengal 
but other States also bave been forced. 

Why is it that within 10 months of the 
general elections, the elected Assemblies 
in one State after another collapsed 7 What 
are the basic ICaSOns? We may accuse tbis 
or that party. We may say many things, 
but I want to make fundamental observa-
tions on these issucs. I quite agree tbat the 
opposition parties, including my party, 
are responsible to a certain extent for creating 
such an Ullfortunate climate in our country 
for the collapse of the eJected Allembly 
in one State after another. But primarily 
the responsibility squarely llcs with till 
M21 LSS(CP>/68 
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Congress. With the Congress the problem is 
psychological rather than political. 20 
yean of monopoly rule by the Congress 
bad created some sort of a power psycbosis 
in the mind of the Congress, not only 
power psycbosis in general sense but 
psychosis of absolute power-and the Con-
gress forgot the mechanics as well as the dy-
namics of parliamentary democracy. After 
baving monopoly rule over this country 
for 20 years, the Congress party thought 
that they had been ordained to rule over 
India perpetually. They could not acljust 
their power of psychosis to this cbangcc1 
situation after the general eJection. The 
Congress could contribute to a great atent 
to the sense of stability, dignity and 
growtb of parliamentary democracy in our 
country if they realised that in a parliamen-
tary democracy, no party can be perpetually 
in power and the opposition is a part of 
parliamentary democracy and has construo-
tive role to play. 

The cbange of power from the 
Opposition to governmental authority forma 
part of the mechanics or, I would say, the 
dynamics of parliamentary politics. But, Sir, 
tbe Congress after losing power in so many 
States almost got, I should say, psychologi-
cally collapsed. This psycbology of loss 
of power created a sense of frustration 
and out of this frustration a new JDood was 
created in the Congress. That mood was 
some how or other to get into power again. 
I should say. it was an artificially created 
mood oOust for power. 

It is for this reason that tbe Congress 
tried to create trouble in almost all the non-
Congress States. I would again say and 
I quite admit that in West Bengal duriog 
tbe rule of the United Front Government 
conditions were not very aemplary. I 
quite admit there have been many lapses. 
I quite admit that there bave been instancea 
of lawlessDess. I quite agree that sub-
versive and anti-national forces raised thcJr 
heads. My question is. if the Congress really 
wanted that parliamentary democracy in 
India should survive, what was the function 
of the Congress? Instead of conspiring 
with biS business, instead of trying to find 
some sort of constitutional lubterfulC to 
scuttle parllamcntary democracy, the C0n-
gress should bave come out in the open and 
appaaled to the people raising a tearing 
compaian in the popular level to chaIIenee 
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aD sub\'ersive forces, 
forea. 

all anti-national 

We being inside the Government, we 
in the PnYa Socialist Party being a part and 
parcel of Government, did not hesitate in 
taking popular actions. When we found 
these subversive elements, these anti-national 
elements wbo believe not in democracy 
but In some sort of ochlocracy, raising 
their beads, even being inside the Govern-
ment, being a part and parcel of the Govern-
ment, we appealed to the people and tried 
to mobilise public opinion to curb these 
fon:es and have a check on them with a 
view to restrain these anti-national and 
subversive forces. 

TIm MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): But you 
did Dot leave the Government. 

SHRI SAMAR GUHA: The Congress 
could have done that. The Congress could 
have come out in the streets, held public 
\DCCtinp, held demonstrations witb 
thousands and thousands of people just 
as any other Opposition party could have 
done. The Congress did not do that. 

As I have already said, taking advantage 
of certain constitutional subterfuge the 
Congress tried to make, what I should say, 
a microscopic analysis of the import of the 
phrase "pleasure of the Government". 
By that subtCrruge the Congress tried to 
justify the Governor's action in, as I said 
Ulldcmocmtica1ly convening the Assembly 
and then dissolving a Ministry without 
nierence to the west BeDgaI Assembly. 

Legally, i.e. from lepl niceties, it may 
so happen that the Governor's actiOD. can 
be justified as legal. By tbis tenuous 
means of interpretation of certain constitu-
tional points it may be possible to do that. 
But. Sir, in doing so, what bas the Congress 
dODO? They have bulcllered the spirit of 
democracy in India. The Congress is I1lII-
poDSiblo today for the trape sta&c of afl'airs 
that bas been created iD India. Today if 
the people are 10sing their faith in constitu-
tional democracy, if tbe people are 10&iD& 
their faith in parliamcDlary politics, if the 
peQPle are 10sing their faith in political 
parties, it is the ConJreu which is maiIIly 

o~ for thal. 

The Congress devised the·silly method of 
installing certain puppet minority gowm-
ments. These puppet minority governments 
combined some sort of a farce and an ele-
ment of immorality in them. The com-
bination of elements of force and immora-
lity ultimately lead to create some sort of 
a political chimera in the form of minority 
gowmment. When the minority govern-
ment were just trying to rule over the 
States, they lacked a sense of confidence 
in themselves; thoy had no sense of 
stability in themselves. They created a 
sense of instability in the administra-
tion and also a sense of want of confidence 
in the people. As a result, as it happened 
in West Bengal, as it happened for a brief 
period i. Bihar, as is happening in Puqjab, 
this political chimera of the minority govern-
ment made a farce of constitutional democra-
cy and parliamentary system of govern-
ment. As I have already said, they led 
to a sense of instability and they created a 
climate of ochlocracy in place of the demo-
cratic norms of behaviour. Therefore, if 
the situation which has developed is so 
unfortunate and tragic inmost parts of 
India to day, as I have already said, the 
responsibility squarely lies witb the power 
psychosis of the Congress. Did not the 
Congress President make an observation 
in the Hyderabad Congress that he thought 
that it was a God-ordained duty for the 
Congress to topple non-Congress Ministries 
in one State or another? Now what we 
find is, after scuttling the non-Congress 
Ministries, the Congress Ministries or Con-
gress supported Ministries, the political 
chimeras of the minority Ministries, are 
now themselves being scuttled one after 
another. 

MR. CHAIRMAN : The time that was 
left over for bis party was 7 minutes. I 
would request him to conclude soon. 

SHRI SAMAR GUHA: I would have 
been happy if I could support my bon. 
friend, SOO Inc:InUit Gupta whCII he said 
that the Speabr of West BenaaI 
did a heave work there. But standing in 
this House in defClli:e of the future of demo-
crII:'/ in India, I should say tbat the Speaker 
of West BenaaI Auanbly played a game 
of politics qui&e well al a partisan. Jo. ODe 
wbQ was to act as a impartial UIIIPint to 
coDduct the ~ of an ~  be 
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has not only miserably failed but he has 
even while challenging the power of the 
Governor ultimately challenged the right 
and authority of the Assembly. He usmped 
the right of the West Bengal Assembly 
by denying an opportunity to the Members 
of the Assembly to challenge the power of 
the Governor, and the orders of the 
Governor, in the forum of the Assembly it· 
self. Again, when on a second occasion 
the Assembly was summoned, what did he 
do? According to article 176(1) of the 
Constitution the Speaker was bound 
to report to the Assembly about the Address 
that the Governor made in the Joint Session 
of the West Bengal Legislature and Council. 
But, when he subsequently addressed the 
West Bengal Assembly under article 176(2), 
he made a report that he did not know 
whether the Governor really addressed the 
Joint Session or not. If he failed to report 
whether the Governor addressed the Joint 
Session or not, if he did not know that, 
then his observation invalidated the second 
sitting of the West Bengal Assembly also 
and by that omission his own ruling was 
also invalidated. 

He had taken many incongruous, illogi-
cal and contradictory steps. He was chall-
enging the right of the Governor as illegal 
when the latter dismissed the Ministry but 
again he asked the same Governor to apply 
those illegal means to dismiss the PDF-
Congress Ministry and instal President's 
rule in West Bengal. 

I want to make an observation, maybe, 
very strong. As the Congress discovered 
the virus of political defection-and now that 
virus of political defection has attacked 
almost all parties including Congress--
similarly, the Speaker of West Bengal 
discovered another virus) of paralysing 
the functioning of an Assembly. And this 
virus has attacked Punjab Assem bly also. 
Therefore, I cannot commend the role 
played by the West Benial Assembly 
Speaker. 

I have already said, as one finds in the 
press also that the Conpess Party as also 
some other opposition parties are vying 
with one another to demand early mid-
term poll in West Bengal. To me the question 
is not wbctber an early mid-term poll is 
pnwtIcab1e or not but the question with me 
and with the people is whether there is a 
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sense of stability in West Bengal, whether 
the people have gathered again their lost 
faith. I emphasize it, the lost falth-in 
political leaders of all parties, in politics of 
all parties, and in the parliamentary 
system. If you go to West Benaal 
and if you look at the columns of 
the newspapers, you will find that hundreds 
of letters are being published in West Bengal 
today, (what a shame to us!)-demanding 
continuation of President's rule in West 
Bengal. What do these indicate ? It 
is a censure not of us only, not of the Opposi-
tion only but of the Congress also, of us 
all. It is some sort of a foreboding of a 
collapse of parliamentary democracy in 
J ndia. Therefore, I would urge the Govern-
ment to have fundamental thinking on the 
problems of parliamentary democracy 
that confrant us today. 

For this, I would ask, firstly, that as 
early as possible a National Convention 
of all the political parties and national 
cIders be convened to thrash out the pro-
blems t hat are confronting the system of 
parliamentary democracy in India today. 
Secondly, I would request the ,peaker to 
convene a n eeting of the Speakers of all 
the State Asoemblies to redefine the role, 
the function and the authorilY (If the office 
of a Speaker. Thirdly, as I have made an 
observation on an carlier o ion~ a fresh 
Constituent Assembly should be convened 
without delay to amend the Constitution 
so as to clearly define the role of tbe 
Governor and the role of the Speaker and 
to remove other difficulties that have 
cropped up during the functioning of our 
Constitution in the last 20 years. 

I will end with a caution and an warninll 
again with which I had started. Today tbe 
ground under the feet of all of us is fast 
passing away. People are losing their 
faith in the parliamentary system of demo-
cracy, in political parties and in political 
leaders. This is the tragic state in our 
country today. The climate is growinll 
ripe for the growth of some kind of total-
litarian force. If that Frankonstein is 
released, nobody of us would be spared in 
this House-perhaps, even tbis House itself. 

SHRI B. K. DASCHOWDHURY : May 
) speak? 1 have sent my name. 

MR. CHAIRMAN: Shri B~ i 
Mahato. He has only S minutes. 
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[Mr. Chairman] 
There is no time left for any other party. 

After him the hon. Minister in charge will 
reply. 

SHRI S.M. BANERJEE: I would like to 
know from you whether he is going to 
reply to the debate both on the Proclama-
tion and on the Bill. If he is replyins to 
the debate on the Bill, I have a point of 
order to raise. 

MR. CHAIRMAN: He will reply to 
all the motions. 

SHRI S. M. BANERJEE: Then, I have a 
point of order regardins the Bill and you 
will have to hear me because when I tried 
to raise it in the morning the Speaker 
said, "You can raise it at the appropriate 
time." So, before he replies, I have got 
that point of order to raise. 

MR. CHAIRMAN : The Business Ad-
visory Committee had decided not to 
have a separate discussion on the Bill and 
that both will be taken up together. 

SHRI S. M. BANERJEE : I want to 
raise a point of order on constitutional 
and technical grounds saying that a parti-
cular clause of the Bill cannot be discussed 
in this House. 

MR. CHAIRMAN : When that clause 
comes up for discussion. you can raise it 
at that time. 

SHRI. S. M. BANERJEE: Are you 
goins to discuss the Bill clause by clause? 

MR. CHAIRMAN : Yes. When I put 
the motion, I will have to take up the clauses 
also. Shri Bhajahari Mahato. 

SHRI BHAJAHARI MAHATO (Puru-
lia)" I will speak a few words in Bengali. 
The President's rule has been introduced 
in West Bengal. It seems that the Congress 
rule in the State is over. The United 
Front government came next. In between 
the two regimes, there was a B.D.O. rule 
introduced by Sbri Profulla Ghosh. 

The District of Purulia situated in the 
west of the State, had been referred to in 
government reports as a surplus district. 
Agriculture is the main occupation of the 
people of this district and they have no 
other JMBIlS of livelihood. The Consress 
rule had imposed an oppressive procurement 
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policy on the poor and the middle income 
group agriculturists. The United Front 
Gov!. had tried to ease the situation but 
they failed. The United Front o~
ment also made their exit. Durins their 
three months stay the ProfuIla Ghosh 
Ministry played havoc with the people and 
they too made their exist. Under the 
President's rule the B.D. Os consider them-
selves as the Presidents of India in their 
respective areas. They are enforcing the pro-
curement policy and imposing levy on the 
poor and middle income group agricul-
turists with cruelty. 

On the other hand they are not pro-
curing the paddy grown by the Jotdors, 
Majahans and the big capitalists so that 
they are able to sell them at a higher price. 

The Food Minister during his visit to 
the District last year had witnessed what 
a dreadful famine had spread in that district. 
Today the food grains that are produoed 
in this district are being sent outside and 
nothing is being stored there Unless 
immediate steps are taken, the inevitable 
consequence of the government's policy 
would be the out break of famine in the 
District of Purulia and Bankura. None 
can prevent this because the people of this 
region have no means of livelihood other 
than agriculture. I would therefore, re-
quest the Speaker and the Food Minister 
to take steps to enSure that the poor and 
middle income agriculturists are not harassed. 
This is all that I have to say. 

14 ·29 hours 

[Mr, DEPUTY-Sn.AItEIl In the choir] 

MR. DEPUTY-SPEAKER: lhe bon. 
Minister. 

SHRI B. K, DASCHOWDHURY : May 
I have just two minutes? 

MR. DEPUTY SPEAKER: I am sorry, 
not a minute now. 

THE MINISTER OF STATE IN lHE 
MINlS1RY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Mr, De-
puty-Speaker, Sir, familiar ground was 
covered durinB this debate and we have 
beard almost the S8JDO arguments and 
the same aJleptions as those when the West 
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BoagaJ matters were discussed in this House 
earlier. To that extent, my task becomes 
easier. 

Sir, while malcing their points, some 
of the han. Members of the Opposition 
chose to malce certain insinuations against 
the Governor, against this leader and that 
leader, this party and that party. I am not 
standing here trying to defend any particular 
political party or to make any allegations 
against any particular political party. 
But if we consider the political picture of 
West Bengal, we have to consider as to 
what happened in our country after the last 
General Elections. Charges have been made 
that the Congress has been acting with 
bad political motives, the Congress has been 
creating unhealthy political trend in this 
country. I would like to take the House 
back to the condition or situation in which 
we found ourselves after the last General 
Elections in the country. In certain States 
the Congress did not get the absolute 
majority, but a combination of political 
parties which took place before the General 
Elections obtained the majority, the total 
majority in the House. This happened in the 
States of Kerala, Madras and Orissa. Some 
United Front Governments were formed 
in these three States ami, as I said eallier 
the United Fronts were formed in the"; 
States before the General Elections; they 
went to the people with a particular pro-
gramme and they got the confidence of the 
people on that programme, on their alliance 
and they formed the Governments on tha; 
basis. But in other States like West Bensal, 
BIhar and Punjab, these political parties 
fougllt against each other, they decried each 
other's programme, they called each other 
names ... . (Interruptions). They did all 
sorts of things; the kind of jargon that we 
have heard here was being used by them 
against each other during the General 
Elections; the Party of Mr. Basu was calling 
the Party of Prof. Hiren Mukerjee all kinds 
of names; the same epithet that he used 
for our Party was being used for the Right 
Communists; the same thing was being used 
for the Party of the other hon. members 
like Mr. Samar Guba and others. When 
they found that the Congress did not get 
a full majority, then they threw all their 
principles to the winds and tried to grab 
the power by unholy alliaIK:CS and that is 
how the S<KIlIJed United Front or Samyukta 

Viclhayak Dal Govmunents came into 
being. Unfortunately, these Parties did 
not stop at that. Where the Congress 
Govemmeuts were formed, there also •... _ 

SHRI JYOTIRMOY BASU: What 
happened in Maclhya Pradesh ? 
SHRI VIDYA CHARAN SHUKLA: 
.... they started the p.me of toppling. 
They tried to topple, win some Congreas-
men, t~e Government in Uttar Pradesh, 
they tned to topple the Government in 
Haryana and they tried to topple the Govern-
ment in Madhya Pradesh. All these thinas 
were based not on ideological grounds, 
not on any ideological alliances' it was 
only a lust far' power; they wanted to arab 
the power by toppling down the Ministries 
somehow or other. The kind of thing that 
they are blaming the Congreas for 
.... (Interruption) they were the victims 
of the worst political. ... (Interruptions) 

AN HON. MEMBER: How was the 
Gi\1 Ministry formed ? 

MR. DEPUTY-SPEAKER: Order, 
order. We are hard pressed for time. 
Let him continue. 

SHRI VIDY A CHARAN SHUKLA 
If they want to criticise, they must dewlap 
the capacity to hear some criticism also. 
They should not be intolerant of truths. 
They should also develop some tolerance 
and hear the truth without becoming un-
comfortable about it. 

What I am saying is that this particular 
attitude of political opportunism and the 
lust for power shows the futility; it shows, 
it typifies the void and the troublesome 
nature of the negative approach to politics. 
The main reason why these parties came 
together was, as I said, to capture power and 
secondly, to keep the Congress somehow 
out of power. They did not have any 
faith in the S(Ka\led programmes that 
they kept for themselves. That became 
apparent. When I say all these thin... I 
am not giving my opinion, I am only 
giving the opinion that these gentlemen 
have been expressing about each other, 
what Mr. Banerjee's party has been sayinl 
about the Government in U.P., what Mr. 
Samar Guha's party has been sayinl about 
the Government in U.P., what Jan Sangh 
itaelf has been sayilll about the Govern-
ment in U.P ..... (lntemll,tlons) 
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MR. ~S  : This is an 
analogy. 

SHRI VIDYA CHARAN SHUKLA: 
Sir, it is the same tbing about the Govern-
ments. These very Parties, the CPI, CPM, 
PSP and SSP have been saying about their 
own Governments in Bihar, in West Bengal 
and in Punjab. These things have been 
all published in the newspapers. They 
have never been contradicted. These opi-
nions have heen voiced in this very House. 
I am not saying that this is my opinion. 
They have themselves been saying that 
these Governments have not done any 
good to the people. Even the leaders 
of Opposition have been s!lying that these 
Governments have not followed their 
programmes, they have only lust for office. 
This is the opinion expressed by responsible 
leaders of the Opposition. Sir, I am not 
giving my opinion about this matter. This 
shows how futile it is to level charges that 
the Congress is solely responsible for this 
state of affairs in the country. In this 
connection, what happened in West Bengal 
has not gone out of people's mind so soon. 
It is all on record in this very House-good 
and responsible speeches made by hon. 
Members like Shri Hem Barua, Prof. 
Guha and several others, about the function-
ing ofthe U.F. Government in West Bengal. 
There is no use throwing the balame on 
the Governor and giving all kinds of 
names to the Governor and the Central 
Government. 

Again, I want to say one thing. Sir, 
if by this they try to throw dust into the eyes 
of the people of India by making scapegoat 
of the Congress or blaming the Governor, 
then they will be doing no good either to 
themselves or to the country. (lnterruptiolls) 
I would request the hon. Members to 
consider calmly. Sir, as I said when I 
moved this resolution, this is not 
a Party matter. This is a matter that con-
cerns all of us. It concerns the future of 
democracy. It concerns the future of this 
country. I entirely agree with Prof. Guha. 
He made a constructive speech. He drew 
our attention to the basic problem that we 
are facing in this country. I would say 
that instead of blaming the Congress 
or the Governor of West Bengal, we should 

, think of the situation that brought about 
this tragic state of affairs in West Ben8111 
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11 months after the General Elections. 
When the people of West Bengal went 
to the polls, some Parties came up. Con-
gress did not form the Ministry. The 
United Front formed the Ministry. haple 
pinned high hopes on the United Front 
Government. They thought, 'After 20 
years, there has heen a change in Govern-
ment, may be this Government may do 
better than the previous Congress Govern-
ments.' I feel sorry, Sir, with most of the 
people that those high hopes were falsified. 
They were falsified not by the Congress, 
they were falsified not by a Congress 
Government, but they were falsified by 
the Opposition Parties which were running 
the Government. There, I want to draw 
Prof. Guha's attention to one thing. He 
was saying that they organized demonstra-
tions, they tried to bring to the people's 
notice the various shortcomings of the 
United Front Government. But Prof. 
Guha's Party still continued to take part 
in that Government. They did not leave. 
So, they were a party to all the actions 
of that Government on the basis of 
collective responsibility of Government 
under the parliamentary system that we have. 

Now these are the contradictions in 
behaviour of political parties which bring 
about all these difficulties before us. I 
have been saying this, I said this in the 
other House and here also and it is 
not for me to give sermons to the Mem-
bers of the Opposition. They are all very 
responsible people, they are as patriotic 
as any of us. I have no doubt about it. 
But what I say is: out of the misery 
of the people of West Bengal, they should 
not try to score a hitting point and try to 
get political advantage ofit. If the President's 
Rule has come about in West Bengal, 
it is no fault of the Congress, it is no fault 
of the Governor. As a matter of fact, Sir, 
you would know that we have heen trying 
to avoid the disruption of popular rule in 
West Bengal and we waited till the very 
last. As a matter of fact, a charge has been 
levelled on us by responsible members of 
our Party like the General Secretary of our 
Party that we did not act in time. There 
was a great demand from various sections 
of the people that the Government in West 
Ben8111 should have been dismissed much 
earlier. We did not do it. We waited 
until it became impossible because of a 
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variety of reasons, to continue the democratic 
form of GOYemIJJeDt in Weat BenpI and 
when it became absolutely impollible be-
cause of the ruling of the Speaker, we had 
to take this unpleasant action and this is 
a victory to nobody. It is a defeat to 
everybody, particularly to the people of 
West Bengal themselves. (lnlre"uptions) 

I say, Sir, it is high time that all of us 
realised our responsibility in this matter. 
I can easily say that this is the time that 
when the polling is going to take place in 
West Bengal. Some hon. Members may 
be anxious to go on record saying 'Who 
was responsible for this r But as I said 
earlier it is a very very difficult situation 
and they should not throw dust in the eyes 
of the people. They can play through the 
game. Do they realise that it is the lack 
of a sense of responsibility and political 
sagacity that has brought about this serious 
condition in West Bengal? 

SHRI JYOTIRMOY BASU : Arc you 
rcca1ling the Governor ? 

SHRI VIDYA CHARAN SHUKLA: 
We are not going to oblige you by rccaIIing 
a man who has been doing his duty, how-
socver hard it may be. He has been there. 
The Governor is trying his best. 

SHRI JYOTIRMOY BASU: He is 
your own political agent. 

SHRI VIDYA CHARAN SHUKLA: 
The Governor is trying to run the adminis-
tration in West Bengal in very difficult 
circumstances. He has to step through 
as many as 14 or 15 political parties and 
he has been unfortunately the victim of 
political vendetta. I would invite any 
hon. member to give me any specific ins-
tance of the misdemeanour or misconduct 
on the part of the Governor and we shall 
look into it. There has been no such 
instance. Whatever allegations have heen 
made against the Governor are not only 
absolutely incorrect, but they are all politi-
cally motivated and there is no basis for 
thole allegations. 

SHRI JYOTIRMOY BASU: On a point 
of order. 

MR. DEPUTY-SPEAKER: He is not 
yiokliDII- There is no point of order now. 

SHRI JYOTIRMOY BASU: He has 
invited us to cite instances. But if we 
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can establish that the Governor has done 
it, what will he do ? 

MR. DEPUTY-5PEAKER: I haw 
noted what he has said. He IBid without 
specific instances, certain wild aIlepIions 
are made. There is no point of ordm-
now. 

SHRI B. K. DASCHOWDHURY: I 
shall give you specific instances. What made 
Mr. Dbarma Vira to invite Mr. Ajoy 
Mukherjee and Mr. P.C. Sen over a dining 
table just before the October 2 episode. ? 

SHRI V1DYA CHARAN SHUKLA: 
About the allegation of collusive conspiracy 
between the Centre and the Governor, I 
want to mention that this kind of a11eption 
which is made in a very very light-healied 
manner can be very damaging to the very 
future of this country. Sir, I can say here 
with the greatest confidence and sense of 
responsihility that there has been no con-
spiracy of any kind either in their mind or 
in action on the part of the Central Govern-
ment in this matter, not only in rcprd to 
West Bengal, but anywhere clsc in tbe 
country absolutely. Therefore. it would 
be wrong and there i. no question of any 
such thing. I am only mentioning tbe 
points that these gentlemen have made. The 
other point that was made was about the 
constitutionality or otherwise of the action 
of the Governor. I am not going to giw 
my own oplOlon. The judgement or 
the Calcutta high court is on rocord. The 
Calcutta hiah court has said that whatever 
action the Governor took: is not only 
constitutional but also fully legal. 
Therefore there is no question 
of unconstitutionality. I don't think 
any hon. Member with any sense of 
responsibility should question the legality 
or otherwise of the Governor'. action, 
when the Calcutta high court itself baa 
declared that this action is constitutional 
and correct. 

Another point was raised about the 
mid-term ejections in West Bengal. There 
bave heen some opinions expressed about 
it. Shri Samar Guha was quite riaht in 
aaying that the people of West Benp!, a 
lac., section of them, are wanting the con-
tinuation of the President's rule in WCIIt 
BonpI. But, as I have made it clear, the 
CemraI GO\'OnUllllat is not at .u BDXio .. to 
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[Sbri Vidya Charan Shukla) 
continue it beyond the point that is absolu-
tely necessary. Tbe amount of letters 
that the people of West Bengal are 
writing and the opinion that is being ex-
pressed in the newspapers there clearly 
show that there is a large section of popular 
opinion there which wants that President's 
rule should continue there for a longer time 
10 tbat stability and law and order could 
spin be broulht back and got stabilised. 
But as I have already made clear, so far as 
the Central Government are concerned, 
we do not want the mid-term elections to 
be delayed there at all. We wrote a letter 
to the Election Commission requesting them 
to fix a date for early mid-term eJection. 
Hon. Member might have read in the news-
papers that the Chief Election Commissioner 
went to Calcutta, consulted all the m~o  

political parties and then we have received 
a letter from the CbiefElection Commissio-
ner in the Home Ministry wherein he has 
indicated that by and large there was a 
general consensus of opinion that the elec-
tions should held in West Bengal in Novem-
ber He has also given two dates in the first 
fortnight of November, when he proposes 
to hold the elections. He will notify the 
exact date of election when the time comes 
for that. 

I am quite sure that the House will 
join with me in wishing luck to the people 
of West Bengal and tbat by that time peace 
and stability would come back to West 
Bengal so that the elections could be held 
in a proper and healthy atmosphere and no 
political party, whichever party it may 
be, would be able to bully the peace-loving 
and orderly people of West Bengal. 

SHRI S. M. BANERJEE: Not even 
Atulya Ghosh. 

SHRI VIDYA CHARAN SHUKLA : 
It is when the freedom of the people to give 
expression to their views is fettered and when 
there is an attempt to interfere with the 
freedom of the people to give expression 
to their views that the whole trouble arises. 
I have made the position of the Govern-
ment ofIndia clear in this matter. 

SHRI JYOTIRMOY BASU: What 
about the mnoval of the Speaker? Why 
have they removed the Speaker? 

SHRI VIDYA CHARAN SHUKLA: 
I am not going into that, because the House 

has debated that sufficiently and it is a 
self-evident fact how it came about and why 
tbat had to be done. 

Now, I would sa) a word on the Bill 
which is also before the House. Under 
this Bill, the President will assume to himself 
the power of making legislation for the 
State of West Bengal as long as President's 
rule exists there. To assist the President or 
to advise the President to enact laws for 
the State of West Bengal, we are loing 
to form a committee of 60 Members. As 
the House knows, earlier whenever such 
occasion arose we had a committee of 40 
Members, but this time since the State of 
West Bengal is a bigger State with a larger 
population we have thought that it would 
be more appropriate if we had a larger 
committee. In this committee we are going 
to reflect by and large the political composi-
tion of the Union Parliament. and this 
committee will advise the President off and 
on not only legislative matters but on other 
matters also. Other matters also can be 
raised in this committee and could be dis-
cussed there. But as the very name suggests, 
it i, only a consultative committee and the 
opinions expressed there will be given full 
weight before action is taken. This is the 
usual pattern. Tbe provisions that we are 
making in this Bill are consequential to 
the Proclamation issued by the President, 
and I hope that the House will be indul-
gent enough to pass the resolution as well ~ 

the Bill. 

MR. DEPUTY-SPEAKER : First, I 
shall put the resolution to the vote of the 
House. 

The question is : 
"That this House approves the Pro-
clamation issued by the PreRident on 
the 20th February, 1968. under ar-
ticle 356 of the Constitution in relation 
to the State of West Bengal." 

TM motion was adopted. 
MR. DEPUTY-SPEAKER: The ques-

tion is : 
"That the Bill to confer on the President 
the power of the Legislat ure of the State 
of West Bengal to make laws, as passed 
by the RJljya Sabba, be taken into 
consideration" . 

The motion was adopt«l. 
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MR. DEPU1Y-SPEAKER: There is 
no amendment to clause 2. The question 
is: 

"That clause 2 stand part of the Bill" 
The motio1l was adopted. 

Clause 2 was added to the Bill. 
C1auR 3-{Co1l/erme1ll on the Preside1lt 

the Power 0/ the State Legis-
lature to make laws) 

SHRI DEVEN SEN: I beg to move: 
Page 2, line 6-omit "whether Parlia-

ment is or is not in session," (I) 
Page 2, line 1 ().......(,mit "whenever he 

considers it practicable to do so," (2) 
Page 2, line 12-a/ter "Speaker" i1lsert 

-"among whom shall be included all mem-
bers who for the time being fill the seats 
allotted to the State of West Bengal in that 
House" (3) 

Page 2,-a/ter line 13, i1lsert-"among 
whom shall be included all members who 
for the time being fill the seats allotted to 
the State of West Bengal in that House" 

SHRI SRINIBAS MISRA (Cuttack): 
I beg to move: 

Page 2-/or lines 17 to 27, substitutc-
"(4) Either House of Parliament may, 

by resolution passed within thirty sittings 
of the House next following the date on 
which the Act has been laid before it under 
sub-section (3), which period may be com-
prised in one session or in successive sessions, 
direct repeal or any modification to be made 
in the Act and if the direction to repeal 
or to make any modification is agreed to 
by the other House of Parliament before 
the end of the next succeeding session 
of that House, the Act shall stand repealed 
or amended according to the modifications 
proposed in the resolution, as the case 
maybe: 

Provided that nothing in this sub-section 
shall effect the validity of any action taken 

. under the Act before such repeal or amend-
ment unless otherwise expressly provided 
for in the resolution". 

(6) 

MR. DEPUTY-SPEAKER : As regards 
Amendments Nos. 7 and 9, they are the 
aame as the corresponding ones already 
moved. So is the case with Shri Pandeker's 
amendment No. 10. Shri Sequeira and 
8hri Chittaranjan Roy are absent. 
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All these amendments together with 

the clause are now before the House. 
SHRI S.M. BANERJEE : On a point 

of order. Please refer to clause 3 of the 
Bill which read$ as follows : 

(J) The power of the Legislature of 
the State of West Bengal to make laws, 
which has been declared by the Procla-
mation to be exercisable by or under the 
authority of Parliament, is hereby conferred 
on the President. 

(2) In the exercise of the said power, 
the President may, from time to time, 
whether Parliament is or is not in session, 
enact as a President's Act a Bill containing 
such provisions as he considers necessary: 

Provided that before enacting any such 
Act, the President shall, whenever he con-
sider it practicable to do so, consult a com-
mittee constituted for the purpose, consiating 
of forty members of the House of the People 
nominated by the Speaker and twenty 
members of the Council of States nominated 
by the Chairman. 

Under article 117(3) of the Constitution, 
a Bill which, if enacted and brought into 
operation, would involve expenditure from 
the Consolidated Fund of India shall not 
be passed by either House of Parliament 
unless the President has recommended to 
to that House the consideration of the Bill. 

Then I come to rule 69(1) which says 
that a Bill involving expenditure shaD be 
accompanied by a financial memorandum 
which shall invite particular attention to 
to the clauses involvinl expenditure and 
shall also give an estimate of the recurring 
and non-recurring expenditure involved 
in case the Bill is passed into law. 

Here a Committee is being formed, 
whether for formal or informal consulta-
tion, consisting of 40 members of this House 
and 20 members of the other H OWIC. These 
60 members will come not only during 
session but during inter-session as weD. 
They may be called to consider certain im-
portant matters concerning West Bengal, 
and advise the President accordingly. 

Therefore, financial expenditure will 
be there. If they are asked to come to 
attend the meetings durinl the inter-
session period, certainly they will have to 
be paid first class fare and other aUowanc:cs. 
So. it will involve a considerable amount. 
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(Shri S. M. Banerjee) 
But tbere is no financial memorandum 
in the lli1l. The Praident also bas not 
recommended it. We do not know bow 
long the President's rule will continue 
there. According to tbe minister, many 
people in West Bengal do not want mid-
term elections immediately. They want 
Mr. Dharma Vira there and Mr. Chavan 
here to continue. So, this may continue 
for 6 or 8 months. During that tUnC, 
meetings will be held and members will 
have to be paid the allowances. There-
fore, in accordance with article 117(3) of 
tbe Constitution and Rule 69, this Bill 
cannot be discussed unless it is accompanied 
by a financial memorandum and the Presi-
deDt gives his recommendation. 

~ "l! ~ i ~  : ~ ~ 
if ~ 3llWt ~ ~ ~ ~ m~ 'li<m 
~ am ;rn if; ~ tzif; <mf 3l);: t~ 

~~  169 2 ~  
"Clauses or provisions in Bills involving 
expenditure from the Consolidated 
Fund of India shall be printed in thick 
type or in italics" 

~  ~ ~ fir.<rr I ~ 3( 2) 
~ !fI9 1'l'ifT ~-~  ~ 
~  t ~ ~~ aT ~  ~
m, !fI9 1'l'ifT t\:Tm a'r ~m~  cm:q l:ff 

~  ~~~ ~ ~ m~
if ~ ~ ~ I ~~ 3lT'1 cft<r ~1 
1 ~ ~~~ I t i ~ i  
it ~ ~ ~~ t  I .. 
MR. DEPUTY-SPEAKER: The major 

question is financial memorandum. 

~ "'! ~ : WcwR <tT ~ 
1 17 ( 3) <fT ~ m ~ ~  iflI'Tfif; 
~ ffi ~ i  ~ I ffi ~ m <mf ~  
~ aT ~  ~ ftAiTfur ~ 't>'T ~i  
fit; 117(3) i ~ ~  

"A bill, which if enacted and brought 
into operation would involve expenditure 
from the Consolidated Fund of India." 

~mtn~1 m t i ~ i mi  
m ~ ;1ft fu'<fiTfur ~ I ~ 
~ t~~~1 ~ im 
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flf; ~ ~ ~ 'h1t('if414t1 ~ 
~ ~ am cmrt ~i i cm-lf l:ff ~ 

~m ~~ I 

SHRI VIDYA CHARAN SHUKLA: 
Nothing in this Bill will involve any ex-
penditure from the Consolidated Fund of 
India. 

''IT "'! ~ : 'f@ t\:Tm? tzif; U<'fT 
m'f{f ? 

SHRI VIDYA CHARAN SHUKLA: 
No. It is a parliamentary committee and 
the expenses in connection with this com-
mittee will be met out of money voted for 
the Lok Sabha Secretariat and Depart-
ment of Parliamentary Affairs. 

SHRI TRlDm KUMAR CHAUDHURI 
(Berhampore) : It is not a consultative 
committee; it is a statutory committee. 

MR. DEPUTY-SPEAKER: Even for a 
statutory committee comprising of members 
of Parliament, would you not agree tbat 
the expenses are incurred by the Lok Sabha 
Secretariat? Is it not correct ? 

.n "" ~ : 'flIT ~ ~ ;Of fit; <'fTifi 
'l"'1T ~ ~ ",fiJif; 1lf'ifT ~  ~  
i ~ n  

MR. DEPUrY-SPEAKER: For all 
the joint committees that are constituted 
here, do you expect a memorandum ? 

'1ft "'! ~ : ~ 7CfW?: ~  ~ 
~  

MR. DEPUTY· SPEAKER : I am using 
the term 'joint committees' not in the techni-
cal sense, but in the sense that members 
belonging to both Houses will be there 
as members. 

SHRI VIDYA CHARAN SHUKLA: 
I am saying authoritatively that it will not 
involve any expenditure from out of 
Consolidated Fund of India and therefore, 
this does not apply to this Bill, That is why 
President's recommendation is not necessary. 

15 hrs. 
MR. DEPUTY-SPEAKER ; As it 

would not involve any expenditure from 
the ConsoJidated Fund oflndia, acwrding 
to the hon. Minister, there is no question 
of aDY sanction being obtained. 



2639 Res. and W.B. CHAITRA 2, 1890 (SAKA) LegislDture (Delega- 2640 

n ~  ~~ ~  
~~~o t ~~ 
~ ~ I ifm;r ~ ~ ~  

t~ if;;n7ll ~ ~ if; ~ 1l 
~ ~ llRCr 'fir ~ ~ ~ I ~ 
~ 1l ern If/'fR'T am: ~ ~ ~ ~ amr 
~ i ~  ~  ~ 'IIT<reT ~ f'fi ~ ~
~ 'f.T ~~ 'I1ffi" ~ '3'"if lfi) Rm-
~ ~ I ~ '"l?'lfT fi!; ~  ~ ~  
~ grf;p;r ~  if; <rR ~  W ~ 
If.T <nrr.T.p: ~ a) ~  ~~ W 
amr if; fu<l ~~ ~ i  fi!; ~ t ~ 
or;) ~  ~ tft I 'flIT ~ ~ ~ 
~ ~  f'f. ifm;r if; fw; ~ ~  

'f.liiT <RT ~  ar ~ q<Rf '3'"if mm 'fi) 
3Jf.r ;;rA 'f.T ~ 'IT ~m  ~ ~  
Rm-~ tiT? >.fr ~ llRCr ;;ftflfi 
~ ~ if; ~ ~  ern ~ 'fiR:'T 1l ~ 
am ~ ~ 'fi1 ~ ~ ~  g3TT I 
~ ~m  i; 4:l'f "Ilrl1 <w.t '1{r ~ -;wr.) 
~ F.T"f iT or91 ft:nrr;;rpf I 

MR. DEPUTY-SPEAKER: This point 
must be clarified. The hon. Member has 
referred to the Consultative Committee 
on Kerala. If some expenses were incurred 
then, I will have to take that into considera-
tiOD. If the hon. Minister will give me an 
assurance I am satisfied, but I must satisfy 
myself also. 

15fT ~ ~ : 3f;p;f 1l ~ ~ ~ fi!; 
~ ~ i ~~ ~  <w.t '<': ~ 
ami ~ I 

.n ~ ~ : lll'RTl1 ~ 
m-~i i m ~ ~e n~  

am; mt~ nr fi!;<rr ~  ar 'fflT ~ ~ 
'IT I f.r;rr ~  if; ~ t ~ Rm- 'IT 
am: ~ ~9  3lTrr ~ Rm-~ r 

MR. DEPUTY·SPEAKER : I would 
like to know from Shri Vidya Cbarau 
Shukla, beinl the responsible Minister pilot-
in, the Bill, whether any expenditure will 
be involved. H he is statinl it catelO-
rically that no expenditure will be iDculTed 
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from the Consolidated Fund then I am pre-
pared to~ e out the point of order. 

15fT ~ ~ : 9 i~ ~n ~ 
lRf ~ gu: ~  ~ ~  ifT't 1l qlfT ~ 
orai'lTIt ? 

MR. DEPUTY-SPEAKER: I would 
like the Minister to make the position 
categorically clear. Otherwise, I am not 
sure in my mind. Even if a small amount 
is involved from the Consolidated Fund for 
this purpose, then it has to have the rCl:om-
mendation of the President. 

SHRl VIDYA CHARAN SHUKLA : 
Sir, I have made a categorical statement 
and I repeat it, that no expenditure from 
the Consolidated Fund shall be involved. 
What more categorical statement do you 
want from me (Interruptions) ? 

SHRl S. M. BANERJEE: Sir, Shri 
Shukla is neither the Law Minister Dor the 
Finance Minister. Such a statement should 
come either from Shri Pant or the Law 
Minister. Tomorrow Shri Shukla may 
not be here. I wish him all success. 

MR. DEPUTY-SPEAKER: When he 
has made it categorically clear, I must cer-
tainly take his statement as it is. 

SHRI TRIDIB KUMAR CHAU-
DHURl : It will be categorically clear if 
you look at the provision of the Bill 
which says: "The President shall when-
ever he considers practicable to do so 
consult a committee constituted for the 
purpose ...... So it is a statutory committee 
constituted for the purpose under the autho-
rity of Parliament by virtue of having passed 
a Bill. For this the Lok Sabha Secre-
tariat or the Parliament Secretariat is not 
bound to spend single paisa if any 
expenditure is necessary for travelling 
and other things of Members and luch 
expenses will have to be met from the Con-
solidated Fund of India. We cannot 
merely take an ipse dixit from the hon. 
Minister. He says that no expenditure 
will be necessary. Many hon. Members 
of this House will be members of this 
Committee and they will be immobiliacd 
if DO payments will be made either from 
this fund or that fund. 

SHRI S. KUNDU (BaIasorc) : Let the 
Minister consult, refresh his knowledge 
and then come before this House. 
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t~~ ~  :'a"'lT-

~~ ~ i ~~~  
~~ I ~~ i~m  plT 

~~~ i~~~ 
~ q.:ft ¥:IT eft ~ 'fiT 1l '1ft ~ ~ 

~ ~~ t 1 ~~ 
~ lI'm ~ OfT<: ~ ,if; ~ ~ ~ ~ 
~ arR ~ 'fiT ~ 3llR 'fiT ~ fGllT 
~ ~ I ~ no  'I'li't "4' am '!it ~~ 
~ ~ ~ flI; ~ am '!iT ar:RT f,t1JTl:f ~ 
1i~  I 

'" "'! f",", : 1l;'!i ~ "4 am am 
~~ i ~~ i~ 
~ am it 'fi+1IF<1sFc:S qis am wIT 
~  ~ 1  it 'fi+1IF<1sa:s qis ~ ~1 if 
Ii q;;t fiIi1:fT ;;mIT ~ I ~ <tmfuih 
~~~~ i i1 ~  t~ 
fl fiIi1:fT ~ ~ I 1l;'!i a-<'fT m 3f1lT am 
~~ '!iitiT if; '!i'T11 If': ~ rn, n;'!i!R 
~ '1ft ~~ lIT '!iT1J'iI' 3f1lT am ofT'!> 
~i  ~~1 ~ ne t m~ 

~ ~ Cf<'I'ir rn flI; ~ ~ ~~ 'flIT 

~ ? ~ "4 ~  flI; l'!'i;f) 11~  
~ m<nTT'ft if; ~ ~  '!>1' ''''IT:C 
<RI 

,,1 ~~ ~ : ~ 11~  
~~ ~ mo n ~ f'!i t~  i~ C  
'!iitiT if; ~ ~ ~ arf.t ~ 'fiT 
fj"qi<: 'lm ilfTR fGllT ;;mflJT ;;i'f'foO'f 'tf'!> 
~ ~  if; ~ ~ ii  ~ 
3f'ro 'U'7li mn it at ~ 'lm 3fTf{ 
~~ ~~~ 

i -~ 11 ~~~ ~~ 
~ if; OfT<: 'q') f.r<;r ~ ~ if '1m g'!!; 
t ~ fm m f.r<;r if ~ "411t-
m 'IlT ~ ~ ~ efT ft!;<: ~ if ~~ 
~ 'flIT ~ vfI' ? 3f1lT ~ 1 1i2  

~~~  ~~e ~~ 
m i ~~~~~ 
~  

tion of Powers) Bill 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT) : The point is not from wbere it 
will be paid. The point is tbis: will tbe 

,allowances be paid as a result of tbe provi-
sions of this Bill? That is the only limited 
point. Now, Members of Parliament are 
appointed as members of this Committee. 
When Members of Parliament are in their 
capacity as Members are appointed to com-
miitees they are paid certain allowances 
in accordance with the Salaries and Allow-
ances of Members Act. It is as a result of 
that Act that they will be paid certain allow-
ances by virtue of being members of this 
Committee and not with reference to tbis 
Bill. That payment does not arise out of 
the provisions of this Bill. That is why 
no Financial Memorandum has been 
attached to this Bill. 

MR. DEPUTY-SPEAKER : I will point 
out that this is not a parliamentary com-
mittee. If it is a parliamentary com-
mittee, certainly the Secretariat of the Lok 
Sabha is responsible for its payment. But 
if it is a committee constituted out of tbe 
Members of Parliament-I have sat in 
several such committees like the Santha-
nam Committee where other Members of 
Parliament were there-it is not a parlia-
mentary committee. 

SHRI K. C. PANT: My point is a 
simple one irrespective of whether it is a 
committee of Parliament or a parliamentary 
committee. When Members of Parliament in 
their capacity as Members are _appointed 
to a committee, do they draw their allowan-
ces as a result of the provisions of this 
particular Bill or are they entitled to draw 
their allowances according to the Salaries 
and Allowances of Members Act? Which 
one entitles them to draw the allowances? 
If the Salaries and Allowances Act was not 
there, then, provision would have had to 
be made in this Bill regarding the amount to 
be paid, the mode of payment etc. But 
this is not provided because there is the other 
Act which provides for such situation in 
which Members of Parliament are appoint-
ed to committees of Members of Parlia-
ment. 

MR. DEPUTY·SPEAKER: I want a 
clarification. When I serve on a committee, 
which is not a parliamentary committee in 
the sense in which we understand it, from 
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where do I get the money? I have served 
in two such committees, one as Chairman 
and another as member, and the alI0WIIIXCS 
were paid to me by Government and not 
by Parliament. This is my personal 
experience and this is the experience of 
many of us. So, if it is not a parliamentary 
committee, you will have to ,make a pro-
vision for this. 

'IT ~ ~ : ~~  am 
;oro mf."1 i:r ~  en m<J <mf m<f. ~  
~  . 

~ am ~~ flf; ~ i  <tT m<:T 
1 1 7 l{ 'flIT ~ 9311 ~ I am ~ i:r 
~ lft;;rriliT I ~ enJ I I 7 l{ ~ 
9311 ~ f.f. :-

"A Bill which, if enacted and brought into 
operation, would involve expenditure 
from the Consolidated Fund of India". 

~ mrT'lft I arn<fT ~ ~ ~ f<f;' ~~ 
f<r<;r if. ifROT <f;'T{ ~ <$IT III ~ I 

it~~~~i ~~ 
~ flf; ;;roT ~ ~ <f;'iliT if. ~ ~ Cfif 
'3'f 'fiT iro Q;o arh: ~ o Q;o 'Irii' if. ~ 
~ 1n~ I 

#ofT ~  'fiT ;;roT ~ ~ ~ flf; ~ 
1 1~ i 1 ~ ~ I 1 1~ i lfi'irtr 

mm~~~ ~9 ~ I 
~ 2 <f;'T cn:'Ii Ii' am 'fiT t<!'A' fcr<;n;:rr 
~~  2 1 ~ i ~ 

" I am lTP: i:r ~  en ~ 2 'l<: ~ 
9 ~  

.. 'Parliamentary Committee' means a 
Committee which is appointed or elected 
by the House or nominated by the Spe-
aker and which works under the direc-
tion of the Speaker and presents its report 
to the House or to the Speaker and the 
Secretariat for which is provided by the 
Lok Sabha Secretariat;" 

~~i ~~ tiitt  ... ~ 
;tt fi:f1ro;ft l{ ifiT1f I!i'(ifT I ... ~ lfi'irtr 
arq;ft mli ~ ~ 'liT lIT awm 'fiT 
~  ... m- ~~~t it  

~ m ~ I ~~ ~ 
~ i:r 1 1~ i ~ <tiltit &, ~ irU ~ 
l{ ~ amrr ~ I ~ ~ i:r qlftil4lil{1 
lfi'irtr ifiI'Tf ~ ~ ~ ~ ~ If41flf; 
~ if. ~ ~ srfl!i4T ~ ~ fifH 
~  

~ ~ 'fiiftft:rfu ~ 'fiT ~ t, 
'fnj';;r atr.r i~~ i~ it ~ ~ ~ 
~ i  if. ar-rm: fiffffir tlrilf ~ ~ , 
arr; 112 (3) ~ ~ if(t 
amrr I 112 (3) II ron pT t fir; 

"The following expenditure shaII be 
expenditure charged on the Consolidated 
Fund of India-

the emoluments and allowances of 
the President"-

~~ II ~~ itw ~  am; 
~ lif;;ri?: arrR lI>'t artt ~ ~ 1ft' 

iii ~ I '" 

SHRI VIDYA CHARAN SHUKLA : 
I would like to submit for your considera-
tion that we have formed several committees 
of this kind in the past-I have just now 
checked up and I can state here authori-
tatively-and for all such committees the 
expenditure has come from the budaetary 
grant of Lok Sabha Secretariat. 

'IT "'! ~ : en ~ ~ 

~ i ~ <f;'li't If4T ~ ~~  ~ 

m ~~~  

SHRI VIDYA CHARAN SHUKLA : 
That is why in none of the Bills of this kind, 
which we have brought before this hon. 
House, a financial memorandum was atla(:h-
ed. I would also invite your attention to 
article 117(2) of the Constitution. This 
particular Bill before the hon. HoUle does 
not make any provision for any expenditure 
whatsoever. The expenditure is loinl to 
come from other provisions which are on 
the statute. This particular Bill has made 
provision of DO expenditure of any kind. 

SHRI NADHU LlMAYE : What ia the 
budaetarY sanction Cor thiJ? 
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SHRI VIDYA CHARAN SHUKLA: 

Therefore this point of order that has 
been raised is not valid. 

'1'T '"! f"""''' : ~ 'f; ~ 3TT'1 'fl't 
arm) ~ ii t  ~  ~  ~ I 

MR. DEPUTY-SPEAKER : So far as 
"Parliamentary Committee" is concerned. 
there is a clear definition in rule 2. I need 
not read it; it was read out. 

SHRI MADHU LIMAYE: I have 
quoted it. 

MR. DEPUTY-SPEAKER: He has 
quoted it just now and you go through 
it. If we take, firstly. that definition into 
consideration and, secondly in the sense 
that it is not a parliamentary committee. 
definitely. some expenditure is involved. 
I feel whatever has been done in the past. 
whether it was regular or irregular. I am 
not concerned with it nor there is any pro-
vision made for such contingencies in the 
Lok Sabha Budget. so far as I know. and. 
therefore. unless you submit some Financial 
Memorandum. I cannot proceed with it. 

IS.ISbrs. 
DEMANDS FOR GRANTS (ON ACC-
OUNT) (WEST BENGAL) 1968-69 AND 
DEMANDS FOR SUPPLEMENTARY 
GRANTS (WEST BENGAL). ,1967-68 

MR. DEPUTY-SPEAKER: We shall 
now tako up the next item. It has been 
agreed that Demands for Grants on Account 
(West Bengal) for 1968-69 and Supple-
mentary Demands for Grants (West 
BeopI) for 1967-68 will be passed without 
any discussion. 

DEMAND No. 1-4-TAXES ON INCOME 
OTHI'Jl THAN CoRPORATION TAX. 

MR. DEPUTY-SPEAKER : Motion 
moved : 

"That a sum not exceeding Rs. 3,05.000 
be IfIlDted to the President out of the Con-
soHdaled Fund of the State of West Bengal. 
on account for or to words defraY!1II the 
charges during the year ending on tbe 31st 
day of March, 1969. in respect of '4-Taxes 
on Income other than Corporation tax· ... 

DEMAND No. 2-9 -LAND REVENUE 
MR. DEPUTY·SPEAKER : Motion 

moved: 

"That a sum not exceeding Rs. 
1.95.72,000 be granted to the Presidllnt 
out of the Consolidated Fund of tho State 
of West Bengal. 011 aecoullt. for or 
towords defraying the charges during the 
year ending on the 31st day of March. 
1969. in respect of '9-Land Revenue· ... 

DEMAND No. 2-76-LAND REVENUE-
OTHER MISCELLANEOUS COMPENSATION AND 
ASSIGNMENTS. 

MR. DEPUTY -SPEAKER: Motion 
moved. 

"That a sum not exceeding Rs.9.61.000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal. on account. for or towards ~ ing 
the charges during the year ending on the 
31st day of March. 1969, in respect of, 
'76-Land Revenue-other Miscellaneous 
Compensation and Assignments· ... 

DEMAND No. 2-92--LAND REVENUE-
PAYMENT OF COMPENSATION TO LAND-
HOLDERS, ETC. ON THE ABOLITION OF THE 
ZAMINDARI SYSTEM. 

MR. DEPUTY-SPEAKER : Motion 
moved: 

"That a swn not exceeding Rs. 
1,16,66.000 be granted to the President 
out of the Consolidated Fund of the Stale 
of West Bengal, on accoul/I, fo/' 0/' towards 
defraying the charges during the year end-
ing on the 31st day of March, 1969, in res-
pect of '92-Land Revenue-Payment of 
Compensation to Landholders, etc. on the 
abolition of the Zamindari system· ... 

DEMAND No. 3-IO-STATE EXCISE 
DUTIES. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding as. 
28.22.000 be granted to the President out 
of the COIl8Olidated Fund of the State 
of West Benpl, on account. for or tOWlll'ds 
defraying the charjIM during the year 
endinl on the 31st day of March. 1969. 
in respect of 'lO--StateBxcise Duties'," 

DEMAND No. 4-11-TAXES ON VEHICLfS. 
MR. DEPUTY SPEAKER: Motion 

moved: 
"That a sum not exceeding Rupees 

5.72.000 be granted to the President out 
of the Consolidated FUDd of the State of 


